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REGISTERED 

    BIHAR STATE POLLUTION CONTROL BOARD 
Parivesh Bhawan 

Phone-0612-2261250/2262265, Fax-0612-2261050 
E-mail: msbspcb-bih@gov.in, Website http://bspcb.bihar.gov.in 

 
Ref. No.:-839      Patna, dated:-14.07.2025 

From, 

         Neeraj Narayan, (I.F.S) 

         Member Secretary.                                                  Most Urgent Hon'ble NGT Matter 

To, 

        The District Magistrate,  

        West Champaran. 

        E-mail-dm-bettiah.bih@nic.in 

 

Subject: Regarding compliance of the order dated 28.05.2025 and 08.07.2025 passed in the 

case of O.A. No.-116/2025/EZ (Earlier No.- 205/2025/PB, Bittu Jayaswal V/S State 

of Bihar, registered in Hon'ble National Green Tribunal, Eastern Bench, Kolkata. 

(Copy of order enclosed) 

 

Ref: The issue of pollution caused by the sugar mill in Narkatiaganj of West Champaran 

district.  

Sir, 

In relation to the above subject matter, it is to inform that in the subject matter, the 

Hon'ble National Green Tribunal, Principal Bench, Delhi has taken cognizance of the 

letter petition sent by Shri Bittu Jaiswal, Narkatiaganj, West Champaran and has 

registered it as an original application. 

The applicant has complained about the operation of a sugar mill in Narkatiaganj of 

P. Champaran district of Bihar. In which it has been alleged that the sugar mill is 

violating environmental norms. The air is being polluted due to the black ash flying 

from the sugar mill and the poisonous water coming out of the mill is being released 

into the Hadboda river, contaminating the river water. 
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During the hearing on 28.05.2025, the Hon'ble Tribunal has directed to file a counter 

affidavit in the relevant case within two months by making the following as 

respondents- 

 District Magistrate West Champaran 

 Member-Secretary, Bihar State Pollution Control Board 

 M/s Sugar Mill, Narkatiaganj, West Champaran 

 

To conduct a factual inquiry into the allegations leveled by the Hon'ble Tribunal, a 

joint committee of the following members has been constituted:- 

 Member-Illustrator Bihar State Pollution Control Board 

 District Magistrate, West Champaran 

 

The Joint Committee has been directed by the Hon'ble Tribunal to visit the affected 

site, investigate the allegations made and file a factual report through affidavit and 

Bihar State Pollution Control Board has been made the nodal agency for 

coordination, compliance and filing of counter affidavit. 

Subsequently by order dated 28.05.2025 the said original application has been 

transferred for consideration before the Eastern Bench, Kolkata and the same has 

been registered as O.A. No.- 116/2025. 

In this regard, Shri S.N. Thakur, Regional Officer, Muzaffarpur (Mobile No.-

9431348234 and E-mail muzaffarpur.bih@nic.in) has been nominated for inspection 

and representing the Committee on behalf of the Council. 

 

The relevant matter has been listed by the Hon'ble Tribunal for consideration before 

Eastern Bench, Kolkata on 01.08.2025. 

Please give it top priority. Attachment: As mentioned. 
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To, 
 
Chief Secretary Patna 
 
Subject: - Regarding New Swadeshi Sugar Mill Narkatiaganj pollution, 
 
Sir,  

I want to say with great sorrow and humility that the dust and black ash of this sugar 

mill in Narkatiaganj district, West Champaran, flies in very large quantity due to which 

there is no corner outside my house or inside my house where the dust and black ash of 

sugar mill does not fall. Also, it has become difficult for the people living around here to 

live here. Due to the pollution of this sugar mill, it has become very difficult to live, eat and 

earn a living here. This dust and black ash flies in such a large quantity that the situation 

here is very worrying and this dust enters the body of children, old people, youth and 

women through their mouth and nose and they are suffering from very dangerous and 

various types of diseases caused by it. If this is not stopped in time, then the situation will be 

very dire in the coming time. Also, I want to tell you that this city has the only Hudmoda 

River, from which cattle and farmers irrigate their fields. But your attention is drawn. I 

would like to tell you that the toxic water coming out of this sugar mill is released into this 

river, due to which cattle die after consuming this water and the fields get completely 

destroyed due to lack of water. Also, the waste yard of this sugar mill is located in Riyashi 

place itself. If the work of taking this Bakas ward to the Hadboda River is done, there is a 

fertilizer plant of this sugar mill right next to it, and all these points are worrying. 

Therefore, from Mr. Hon’ble 

It is a humble request that this serious matter should be investigated at your level and strict 

action should be taken. 

Attached 

Investigation report by Municipal Council Executive Officer Narkatiaganj 

 

Yours faithfully 

Bittu Jaiswal 

Sugar Misrod Narkariaganj 

                                                                                                       West Champaran, Vighar 
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 Member Secretary 
 
Most Urgent Hon'ble NGT Matter 
 
To, 
 
The District Magistrate, West Champaran. 
 
E-mail-dm-bettiah.bih@nic.in 
 
Subject: Regarding compliance of the order dated 28.05.2025 and 08.07.2025 passed in the 

case of O.A. No.-116/2025/EZ (Earlier No.- 205/2025/PB, Bittu Jayaswal V/S State 

of Bihar, registered in Hon'ble National Green Tribunal, Eastern Bench, Kolkata. 

(Copy of order enclosed) 

Ref:  The issue of pollution caused by the sugar mill in Narkatiaganj of West Champaran 

district.  

Sir, 

In relation to the above subject matter, it is to inform that in the subject matter, the 

Hon'ble National Green Tribunal, Principal Bench, Delhi has taken cognizance of the 

letter petition sent by Shri Bittu Jaiswal, Narkatiaganj, West Champaran and has 

registered it as an original application. 

The applicant has complained about the operation of a sugar mill in Narkatiaganj of P. 

Champaran district of Bihar. In which it has been alleged that the sugar mill is 

violating environmental norms. The air is being polluted due to the black ash flying 

from the sugar mill and the poisonous water coming out of the mill is being released 

into the Hadboda river, contaminating the river water. 

During the hearing on 28.05.2025, the Hon'ble Tribunal has directed to file a counter 

affidavit in the relevant case within two months by making the following as 

respondent. 

 

District Magistrate West Champaran 
Member-Secretary, Bihar State Pollution Control Board 
M/s Sugar Mill, Narkatiaganj, West Champaran 
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Translated copy of  Annexure-2 

District Rural Development Agency, West Champaran, Bettiah. 

                               064-24250 Office                                                ddc-bettiah-bih@nic.in 

                                                                Letter no.-1106 dated 27/7/25 

From, 

         Director, 
Accounting Administration and Self-employment,  
Districts Rural Development Agency,  
West Chamaparan, Bettiah. 

To, 
           In-charge Officer,  
           District Legal Branch,  
          West Champaran, Bettiah. 
 
Subject-Submission of report of the investigation conducted in the light of the order   

passed by the Hon'ble National Green Tribunal Eastern Zone Bench, Kolkata. 
Ref:- Office Order Communiqué 2682/Law, dated 17.07.2025 

Sir, 

Before the complainant Shri Bittu Jaiswal Sugar Mill Road Narkatiaganj, West 
Champaran undersigned and Sub-Division Officer, Narkatiaganj, Land Reforms Deputy 
Collector, Narkatiaganj and Shri Sampurna Nanda Thakur Regional Officer Muzaffarpur 
(Member Secretary, Bihar State Pollution Control Council Patna) Magadha Sugar & 
Energy Law, Unit New Swadeshi Sugar Mills Narkatiyaganj West Champaran was 
jointly inspected on The investigation report is being attached with the letter with photo 
graph and sent for further action. Annexes as stated. 

                              

 Director,                                                                                            
Accounts Administration and Self-
Employment,                     District Rural 
Development Agency, West 
Champaran, Bettiah. 
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Inspection Report 

Complaint made against Shri Bittu Jaiswal, Sugar Mill Road Narkiataganj, East 
chapmaparan, and M/s Magadh Sugar Energy Limited, Unit Swadeshi Sugar Mills, 
Narkatiaganj Bihar, National Green Eastern Bench Kolkata, as per the order passed on 
08.07.2025 Original Application No. 116/2025/EZ (Earlier O.A. No. 205/2025/8) Joint 
inspection of complaint site has been done on 19.07.2025 by the team constituted. List of 
officers present at the time of inspection, representative of the unit and complainant is as 
follows:- 

1. Shri Arun Prakash, Director, Accounts Administration and Self-Employment, DRDA 
West Champaran (Authorized by District Officer West Champaran). 

2. Shri Surya Prakash Gupta, Sub-Divisional Officer, Narkatiaganj and 

3. Shri Chandrasekhar Kumaran, Land Reforms, Deputy Collector, Narkatiaganj (for 
cooperation). 

4. Shri Sampurnanand Thakur, Regional Officer, Muzaffarpur (Authorized by Member 
Secretary, Bihar State Pollution Control Board, Patna). 

5. Shri Ravindra Kumar Tiwari, Executive Chairman, M/s Magadh Sugar & Energy 
Ltd,Unit- New Swadeshi Sugar Mills, Narkatiaganj, West Champaran.  

6. Mr. Pawan Kumar Rao, Assistant Environment Manager (Unit Representative). 

7. Shri Bittu Jaiswal (complainant), Sugar Mill Road, Narkatiaganj (attendance register 
attached). 

 

M/s Magadh Sugar and Energy Limited, Unit- New Swadeshi Sugar Mills, Narkatiaganj, 
West Champaran was established in the year 1932. The present cane crushing capacity of 
the unit is 10,000 tonnes per day. During the sugarcane crushing season, the mill 
generates solid waste such as bagasse- 2800 tonnes per day, press mud-315 tonnes per 
day and ash 84 tonnes per day and industrial effluent of 1690 kilolitres per day while 
producing sugar. 

Sources and Control Systems of Air Pollution:- 
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The unit has three boilers for steam generation, having capacity of 35 TPH - 2 No. & 90 
TPH respectively. For air pollution control, wet screed has been installed with 45 meter 
high chimney connected to the boiler. Online Continuous Emission Monitoring System 
(OCEMS) has been installed with the chimney, through which the data of pollutants is 
continuously displayed on the portal of BSPCB and CPCB, which is monitored regularly. 
Fly ash is controlled through wet screed and sarili (watered ash) is collected in the tank. 
Polluted water coming out of the settling tank is recycled and used to make sarili. Wet 
ash is used with press mud to make organic manure in the compost yard by trolley. Wet 
ash is also taken to the unit by local people to fill the low land by request. 

 

Sources and Control Systems of Water Pollution:- 

ETP has been installed for the treatment of industrial effluent, which has a capacity of 
2300 kilolitres and STP has been installed for the treatment of domestic effluent, which 
has a capacity of 200 kilolitres. Online Continuous Effluent Monitoring System 
(OCEMS) has been installed to provide information about the quality of treated effluent, 
through which the data of pollutants is continuously displayed on the portal of BSPCB 
and CPCB, which is monitored regularly. 592 kilolitres of treated effluent is used for its 
production process and irrigation work inside the premises and the remaining 1098 
kilolitres of treated effluent is collected in Pakka Lagoon. Local farmers on request of the 
unit, treated effluent from the Pakka Lagoon is given for irrigation purposes. As per the 
consent condition, the unit is also not supposed to directly discharge the treated effluent. 

 

Facts found during inspection- 

 

1. Production work was found to be closed in the unit. Generally, cane cutting is done in 
the unit from the last week of November to the first week of March. 

2. No ash deposit was found near the ash settling tank. 

3. Found constructing a shed for storing bangas. 

4. A stock of bagasse was found lying in the open inside the boundary wall. 

5. The closed system for bringing bagasse from the unit to the storage area and returning 
it from the storage area to the boiler as fuel was found damaged at some places. 
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6. The STP established for treatment of domestic effluent was found operational. 

7. ETP operation was found to be closed due to stoppage of production work. 

8. The two cemented lagoons constructed by the unit were found filled with % treated 
effluent. 

9. No effluent (domestic industrial) from the unit was found to be discharged into the 
nearby Harbora river, however water samples were collected from upstream and 
downstream of Harbora river. The samples were spot tested and DO content was found to 
be 7.5 mg in upstream and 7.2 mg in downstream, which is suitable for aquatic life. 

Recommendations made by the Joint Committee for water/air pollution control 
after inspection:- 

1. The storage capacity is inadequate to accommodate the bagasse generated from the 
unit, hence another closed shed may be constructed within the premises. 

2. The bagasse shed available outside the premises should be constructed and the height 
of boundary wall should be 15 feet using bricks/GI sheet. 

3. Permanent water sprinklers should be arranged for regular sprinkling of water on the 
bagasse stored inside the boundary wall. 

4. The damaged part of the closed system for bringing bagasse from the unit premises to 
the storage area and for taking back the bagasse from the storage area to the boiler should 
be strengthened. 

5. In inhabited areas, instead of the gate for lifting bagasse from east direction, it should 
be done from the west direction. 

6. Transportation of ash should be done in a covered manner and within the loading 
capacity. Also, necessary instructions should be given to the local people in the area who 
lift the ash, so that the ash does not spread in the environment. 

7. During the next sugarcane crushing season, the inspection of the effluent coming out of 
the ash settling tank, recycling of treated effluent, storage of the remaining treated 
effluent in the permanent lagoon and use of treated effluent from STP should be ensured 
by the Board. Annexure: Photographs and attendance list taken at the time of inspection. 
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 Arun Prakash, 

 Director, DRDA West 
Champaran. 

(Sampurnanand Thakur)                                                                                                              

 Regional Officer, Muzaffarpur.                                                                                      
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/ HHTYUTAA, THIUT, 

Collectorate: West Champaran, 
Bettiah 

...... / 2025 

qfrH qAIUT ) 

farg, 

(foTT fafar YIrAT) 

6 

aftT 

i- 06254-242534 (rt) 

:- 06254-232535 (31qTH) 

DoHO - 06254-242576 

afti o yatt1106 fei 22.07.2025 | 

- legalsectionbettiah@gmail.com 

daHIST- http://westchamparan.nic.in 

116/2025/EZ (Earlier OA No. 205/2025/ PB) H fio 08.07.2025 yirGT HIGT T1 À 
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Translated copy of Annexure-4 

 

From, 
            Dharmendra Kumar, 
            IAS District Officer,  
           West Champaran (Bettiah) 
 
To, 
            Executive Chairman,  
            M/s Magadh Sugar & Energy Limited Unit, 
            New Swadeshi Sugar Mills, Narkatiaganj. 
 
Subject:-Regarding rectification of deficiencies found during inspection by the Joint 

Investigation Team in compliance with the order of Hon'ble National Green 
Tribunal. 

Ref:-Director, Accounts Administration and Self-Employment, District Rural 
Development Agency, West Champaran, Bettiah letter no.- 1106 dated- 
22.07.2025. 

Sir, 

Regarding the above, it is to be said that in compliance with the order passed by 
the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata on 08.07.2025 
in OA. No. 116/2025/EZ (Earlier OA No. 205/2025/PB), the points mentioned in 
the complaint of the complainant were investigated by the Joint Investigation 
Team on 19.07.2025. During which you yourself were also present. After the 
investigation, a report containing opinions has been submitted through the relevant 
letter. 

In the light of the deficiencies found during the inspection by the investigation 
team, the following suggestions have been made in its report for water/air 
pollution control - 

1. The storage capacity is insufficient to accommodate the bagasse generated from 
the unit. Hence another closed shed should be constructed within the premises. 

2. The bagasse shed available outside the premises should be constructed and the 
height of boundary wall should be 15 feet using brick/GI sheet. 
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3. Permanent water sprinklers should be arranged for regular sprinkling of water 
on the bagasse stored inside the boundary wall. 

4. Bringing bagasse from unit premises to storage area and from storage area to 
boiler The damaged part of the closed return system should be strengthened. 

5. In populated areas, instead of the gate for lifting bagasse from the east, the gate 
should be from the west side. 

6. Transportation of ash should be done in a covered manner and within the 
loading capacity. Also, necessary instructions should be given to the people 
collecting the ash by the local people in the area so that the ash does not spread in 
the environment. 

7. During the next sugarcane crushing season, the inspection of the effluent 
coming out of the ash settling tank, recycling of treated effluent, storage of the 
remaining treated effluent in the permanent lagoon and use of treated effluent from 
STP should be ensured by the Board. 

Therefore, a copy of the investigation report is being sent along with this letter 
with the direction that in the light of the above suggestion, appropriate action may 
be taken and compliance report may be provided. 
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